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a separatc State was started there. on 
account of Railway propenies damaged. 
set fire to etc. and on account of diversion 
or holding up of passenger and goods 
traffic; and 

(b) lhe sleps taken to protect Railway 
properties and to make Railway travel safe 
throuah the dis:urbed areas? 

THE MINISTER OF RAILWAYS (DR. 
RAM SUBHAG SINGH): (a) The value 
of ra'lway property lost. damaged or s.·t 
fire to in the Tel. ngana agitation up'o the 
end of June 19.9 is estimated as Rs. 203 
lakhs. The loss on account of diversion 
or hold up of passenger and goods traffic 
cannot be id. n'ified asthe disa~trou~ cyclone 
ID Andhra Stale coincid.d with the agitation 
and the effect of both got merged. 

(b) Armed guards of Railway Pro~ec

don Force/Railway Pro:eclion Special 
Force. Railway Police. and Dis:rict Police 
arc stationed at Railway sHltions vulnerable 
for attacks. In ad Jil ion. Armed Foot 
Patrols and Mobile Patrols by engine "ilh 
brake van have been arranged to protect 
Railway property and lele·communica·ion 
equipment. Patrolling by engineering gang. 
men has also been arranged. Important 
trains in vulnerahle sections nre being 
escorted Liaison is being maintained Wilh 
the State Police at the appropriate levels. 

Completion of Bokaro Steel Plant 

-3150. SHRI D. N. PA rODIA : 
SHRI RAmlUVIR SINGH 

SHASTRI: 

Will the Mini.ter of STFEL AND 
HEAVY ENGINEERING be ple.sed to 
Itate: 

(a) whether it is a fact that the cor.struc-
tlon scheduled of lhe Bokaro Steel Plant has 
been ~cvercly affected because of the labour 
tlOub:e; 

(h) if so, to what elltent the scheduled 
protramme will be delayed ; and 

(c) whether steps have been lak.n 10 

brinll atout a period of industrial peace in 
the proj.ct erea 10 Iht the "o.k in lho 
piliu is i:olDplclcd wiLholil undue delay? 

THE MII"ISTER OF STEEL AND 
HEAVY ENGINEERING (SHRI C. M. 
POONACf-IA): (a) No. Sir. The labour 
troubies have not been of such serious 
Da ure as to affect lhe construclion schedule 
of the plant. 

(b) Does not arise. 

(c) Bokaro S eel L'd. and Hindu~taD 
Steel WoJ)<s Cons ruction Co. Ltd. havo 
taken steps to en<ure. to : he C~lent possi-
ble. that the legi imate ~rievance. of lhe 
workers employed by lhe contrac'ors are 
met by the laller. Steps are also being 
taken 10 re or~ani~e the Securiry Force. 
Finally. the dispute which arose "elween 
the workers and rhe con ractors earty in 
May last has been -reFerred to the arbitratioD 
of the babour Commi,sioner, Brhar. 

IlDport of R .. ", mat~rl: Is tltroul:b M.M.T.C. 
or S.T.C. 

2124. SHRI K. M. KOUSHlK: Will 
the Minister of INDUSTR AL DEVELOP. 
MENT. INTERN·\L TRADE AND COM-
PANY AEFAIRS be plea,ed to refer to 
the rep'y given 10 S arred Question No. 692 
on the IY,h March, 1968 anJ Sla.e : 

(a) the aClion takrn on lhe suggestion. 
made by Ihe induslrialisrs at the meeling of 
the Small Scale Indumics Board held in 
November. 1967 thaI they would preF:r 
gelling lheir impJrts direCI and not througb 
M.M.T.C. or S.T.C. ; and 

(b) if lhe suggestion of the indumialisll 
has not been ac.epled, the rcasons there. 
for? 

THE MINISTER OP INDUSTRIAL 
DEVELOPMENT. IN1ERNAL TRADB 
AND COMPANY AFFAIRS (SHRI F. A 
AHMED) : (a) and (bl. The ,uggeslion could 
DOt be accepled for the following reasons :-

(i) Imports of non· ferrous metals are 
generally n:ade from Rupee Payment 
Countries under Trade Plans. There 
shou d be one Single agency to 
neloliale imports Irom these COWlt-
rll,;S, 

Oi) Certain chemical items arc impor-
ted logeiher bolh for large Bnd 
small !l>calc SCtIOJS. e ,., n-.UJcury. 
cor lI.wood, WUltOIl IlllUW IUd 




